
Misc. (S/C) Case No. 04/16 

 Petitioner Bijoy Lakra is represented by his engaged counsel.  Heard 

Ld. counsels for both sides. 

 Petitioner Bijoy Lakra by filling petition No. 235/16 u/s 372 of 

the Indian Succession Act prays for granting Succession Certificate in 

his favour in respect of debt and security left by his deceased father 

Joseph Lakra amounting Rs. total 2,09,000.00. Petitioner submitted 

that at the time of death of his father, his father deceased Joseph 

Lakra resided at village Chapar Tea Estate 7 no. Line, P.O & PS- 

Chapar, Dist- Dhubri Assam and at the time of his death he left 

petitioner, his daughter  Sundair Lakra aged about 32 years,  his son 

Ajay Lakra aged about 29 years as legal heirs. It is submitted that 

deceased left no will and no petition for letters of administration or 

probate in respect of the estate of the deceased pending / applied in 

the court by anybody. He further submitted deceased at the time of 

death left following debt and securities: 

Sl. 

No. 

Debtor Head A/c. Amount 

1 Assam Tea Employees 

Provident Fund 

Organization 

P.F………….. 

Pension……. 

D.L.I…………  

1,49,000.00 

30,000.00 

30,000.00 

Total Amount 2,09,000.00 

  

 On receipt of the petition Misc (S/C) has been registered and 

general as well as notice issued and after receiving notice from the 

court legal heirs of deceased namely Sundair Lakra and Ajay Lakra 

filed their affidavit jointly inter- alia citing that they have no objection 

if succession certificate granted in favour of the petitioner Bijoy Lakra, 

S/O Lt. Joseph Lakra in respect of debt and security left by deceased 

Joseph Lakra.  

 

08.11.2017:    



 Petitioner in his chief in affidavit submitted that he is the son 

of the deceased and therefore he is fit a person to get succession 

certificate in his name in respect of debt and securities left by his 

deceased father.   He submitted that at the time of death of his father 

, his father left debts and securities of Assam Tea Employees 

Provident Fund Organization total amounting of Rs. 2,09,000.00. He 

further submitted that deceased at the time of death left (i) Sundair 

Lakra, daughter (ii) himself and (iii) Ajay Lakra, son as legal heirs and 

no application for granting of probate and letter of administration filed 

in the court by anybody and deceased left no will in respect of the 

estate left by him. He has exhibited copy of death certificate( proved 

in original) of his father Joseph Lakra as Ext. I. 

 I have perused the petition filed u/s 372 of the Indian 

Succession Act, no objection affidavit submitted by Sundari Lakra  and 

Ajay Lakra. It reveals from the petition and in chief in affidavit that Lt. 

Joseph Lakra died on 07-07-14 and petitioner is youngest son of the 

deceased and one of the class I legal heirs of the deceased. Other 

legal heirs submitted no objection in granting Succession Certificate in 

favour of the petitioner. Taking into account all the aforesaid facts 

and circumstances, I am of the opinion that petitioner Bijoy Lakra 

being younger son of the deceased, is a fit person to get the 

succession certificate in his name in respect of the debt and security 

left by the deceased Joseph Lakra amounting of Rs. 2,09,000.00 in 

total. Accordingly, prayer of the petitioner is granted. Succession 

certificate granted in favour of the petitioner Bijoy Lakra in respect of 

debt and securities mentioned in schedule of the petition. 

 Issue succession certificate in the name of the petitioner Bijoy 

Lakra on payment of due court fee and furnishing bond. Petition 

allowed.  

 Misc (S/C) case is disposed of. 


